GUJARAT ACT NO. 16 OF 2005.

THE DHARMSINH DESAI UNIVERSITY ACT, 2005.
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The following Act of the Gujaat Legidaure, having been assented
to by the Governor on the 23% March, 2005 is hereby published for generd
informetion.

S.S. PARMAR,
Secretary to the Government of Gujarat,

Legidative and Parliamentary Affairs Department.
GUJARAT ACT NO. 16 OF 2005.

(Firgt published, after having received the assent of the Governor in the
“Guijarat Government Gazette”, on the 23 March, 2005).

AN ACT

to provide for the establishment of the Dharmsinh Desal University,
Nadiad, Gujarat by law and to confer the status of a University thereon and
for matters connected therewith or incidenta thereto.

It is hereby enacted in the Fifty-axth Year of the Republic of India
asfollows-

1. (D This Act may be cdled the Dharmsnh Desai Universty Act,
2005.

2 It shdl come into force on such date as the State Government may,
by natification in the Official Gazette, gopoint.

Short titleand
commencement.



Definitions.

Establishment
and

incor poration of
University.

2. In this Act, unless the context otherwise requires, -
@ "Academic Council” means the Academic Council of the University

condtituted under section 14;

(b "Board" means the Board of Governors of the Univerdty condituted
under section 10;

(© “Charman” means the Charman of the Board agppointed under
section 11;

d “Deans’ mean the Deans of the Universty gppointed under
section 21,

(e “Fnance Committee” means the Fnance Committee of the

Univergty condituted under section 16;
) “Foundation” means the Dharmsinh Desai Foundation, Vadodara;

(9 “Patron Trusteg” means the Patron Trustee of the Dharmsinh Desa
Foundetion, Vadodara ;

(h) "President” means the Presdent of the Universty agppointed under
section 7;

(0] “prescribed” means prescribed by the regulations;

)] “Regisra” means the Registrar of the Universty gopointed under
section 20;

(9] “Regulations’ means the Regulations of the Universty made under
section 32

()] “Society” means the Dharmsinh Desa Foundation, Vadodara, a
society registered under the Societies Regidtration Act, 1860;

(m)  “Trut” means the Dharmsnh Desa  Founddion, Vadodara
registered under the Bombay Public Trusts Act, 1950;

(n) "Univerdty” means the Dharmsnh Desa  Universty, Nadiad,
Gujarat, a Univergty established under section 3;

(o) “Vice-Chancdlor” means the Vice-Chancdlor of the Universty
gopointed under section 18.

3. (1) There shdl be edablished a Universty by the name of “The
Dharmsinh Desal University, Nadiad, Gujarat”.

2 The Presdent, the Boad, the Academic Council, the Vice
Chancdllor, the Deans, the Regisrar and dl other persons who may
heregfter become such officers or members so long as they continue to hold
such office or membership, are hereby conditute a body corporate by the
name of “The Dharmsnh Desa University, Nadiad, Gujarat”.

XXI of 1860.

Bom. 29 of
1950.



3 The Univesty dhdl funcion as a non-dfiliing Univerdty
edablished under this Act and it shdl not &ffiliste any other college or
Inditute for the award conferment of degree, diploma and cetificate of its
degree to the students admitted therein.

@ Save as provided in clause (vi) of sub-section (1) of section 24 of
this Act, the Univerdty shdl not have any new grant-inad or other
financid assgance which it was not recaving on the dae of
commencement of this Act, from the State Government.

) The Universty shdl be a body corporaie by the name aforesaid,
having perpetud successon and common sed with power, subject to the
provisons of this Act, to acquire and hold property, to contract and shdl, by
the said name, sue and be sued.

©) In dl suits and other legd proceedings by or againg the Universty,
the pleadings shdl be sgned and verified by the Regisrar and dl processes
in such slits and proceedings shdl be issued to, and served on, the
Regidtrar.

) The heedquarters of the University shdl be a Nadiad , Gujarat.

4. The objects of the Universty shdl be to develop the knowledge of
sience and  technology, dentd, medicd, phamacy, commerce,
management and education for the advancement of mankind. The objects
of the University shdl be asfollows, namely -

0) dissaminae, creste and preserve knowledge and undersanding by
teeching, research, traning and extendon activiies by effective
demondration and influence of its corporate life on society in
generd;

(D) to creste centres of excdlence for providing knowledge, education,
traning and research facilities of high order in the fidd of science
and technology, dentd, medicd, pharmacy, commerce, management
and other related professond educetion as per its current status and
such other matters as may develop in future, including continuing
education;

@) to devdop patens of teeching for a cetificae or diploma, upto
undergraduate, pod-graduate and doctord levd and to mantan a
high dandad of education and its gpplications to crede
capabilities for upgrading stence and technology, dentd, medicd,
pharmacy, commerce, management and technology infrastructure of
the globd dandards;

(v) to devdop traning fadlites in higher education induding
professond educaion and dlied fidds to provide for inter-

Objects of
University.



University open
toall irrespective
of sex, religion,
class, creed or
opinion.

Powersand
functions of
University.

raionships for nationd and globd paticipaion in the fidd of
sience and technology, dentd, medicd, phamacy, commerce,
management and itsdlied fidds,

) to function as alearning resource centre;

(V)  to provide for arangement for naiond and globd participation in
the fidd of higher and professond education induding technicad
education, stience and  technology, dentd, medicd, pharmecy,
commerce, management; and

(Vi) to edablish dose linkage with the indudry to make teaching,
research and training & the Universty reevant to the needs of the
economy, & naiond and globd levd.

5. (1) No person shdl be excluded from any office of the Universty or
from membership of any of its authorities or from admisson to any degree,
diploma or other academic digtinction or course of sudy on the sole ground
of sex, race, creed, cade, class, place of hirth, religious belief or professon
of palitical or other opinion.

2 It shdl not be lawful for the Universty to impose on any person any
ted whatsoever reaing to sex, race, creed, caste, class, place of hirth,
rdigious bdief or professon of politicd or other opinion in order to entitle
him to be admitted as a teecher or a sudent or to hold any office or post in
the Universty or to qudify for any degree, diploma or other academic
diginction or to enjoy or exercise any privileges of the Univerdty or any
benefaction thereof.

6. Subject to the provisons of this Act, the Universty shall exercise
the following powers and perform the following functions, namely:-

() to adminiger and manage the Universty and such centres for
research, education and indruction as are necessary for the
furtherance of the objects of the University;

(i)  to provide for indruction, traning and research in such
branches of knowledge or learning pertaning to science and
technology, dentd, medicd, phamecy, commerce,
management and dlied areas and for the advancement and
dissemination of science and technology and dlied aress;

(i) to conduct innovedive experiments in new methods and
technologies in the fidd of sdence and technology in order
to achieve international Standards of such education, training
and research;



(iv)

V)

(vi)

(vii)

(viii)

(i)

x)

(xi)

(xii)

(xiii)

(xiv)

to prescribe courses and curricula and provide for  flexibility
in the educdtion sysem and ddivery methodologies
including eectronic and distance learning;

to hold examinaions through dectronic mode adso ad
confer degrees, diplomas or grant certificates, and other
academic didinctions or titles on persons subject to such
conditions as the Universty may determine, and to withdraw
or cancd any such degrees, diplomas, cetificates, or other
academic didtinctions or titles in the manner prescribed by
the Regulations,

to confer honoray degrees or other didinctions in the
manner prescribed by the Regulations,

to establish such specid centers, specidized study centers or
other units for research and indruction as are, in the opinion
of the University, necessary for the furtherance of its objects;

to provide for printing, reproduction and publication of
research and other works and to organise exhibitions;

to soonsor and undertake research in al aspects of science
and technology, dentd, medicd, phamacy, commerce,
management and alied aress,

to colladborate or associate with, advise, adminiger, control,
devdop, mantain, or take over by way of meger or
otherwise, any educdiond inditution with like or smilar
objects;

to devdop and mantan linkages with educationd or other
inditutions in any pat of the world having objects wholly or
patidly dgmilar to those of the Universty, through
exchange of teechers and scholarss and generdly in such
manner as may be conducive to their common objects;

to devdop ad mantan rdaionships with teachers,
ressarchers, and doman expets in stience and technology,
dentd, medicd, pharmacy, commerce, management and
dlied areas in any part of the world for achieving the objects
of the University;

to regulate the expenditure and to manage the finances and to
maintain accounts of the Universty;

to recave funds from indudry, ndiond and internaiond
organistions or ay other source as gifts  donations,
benefactions, bequests and by tranders of movable and



(xv)

(xvi)

(xvii)

(xwviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

immovable properties for the purposes and objects of the
Universty;

to edablish, mantan and manage hdls and hogtds for the
residence of sudents,

to supervise and control the resdence and regulate the
discipline of dudents of the Univesty and to make
arangements for promoting their hedth and generd wefare
and culturd activities,

to fix, demand and receive or recover fees and such other
charges as may be prescribed by the Regulations;

to inditute and awad fdlowships, scholarships, prizes,
medals and other awards,

to purchase or to take on lease or accept as gifts or otherwise
any land or building or works which may be necessary or
convenient for the purpose of the Universty and on such
teems and conditions as it may think fit and proper and to
congtruct or dter and maintain any such building or works,

to I, exchange lease or othewise digpose of dl or ay
portion of the propeties of the Universty, movable or
immovable, on such terms as it may think fit and conagtent
with the interest, activities and objects of the Universty;

to draw and accept, to make and endorse, to discount and

negotiate, promissory notes, hills of exchange, cheques or
other negotiable insgruments;

to rase and borrow money on bond, mortgages, promissory
notes or other obligaions or securities founded or based
upon al or any of the properties and assets of the University
or without any securities and upon such terms and conditions
a it may think fit and to pay out of the funds of the
Universty, dl expenses incidentd to the raisng of money,
and to repay and redeem any money borrowed;

to invet the funds of the Universty in or upon such
securities and trangpose any invesment from time to time in
such manner asit may deem fit;

to execute conveyances regarding trandfers, mortgages,
leases, licenses, agreements and other conveyances in respect
of propety, movable or immovable induding Government
securities beonging to the Univerdty or to be acquired for
the purpose of the Universty;



(xxv) to admit the dudents for the courses offered by the
Univergty in the manner prescribed by the Regulaions,

(xxvi) to cregte academic, technicd, adminidrative, minigerid and
other posts and to make gppointments thereto;

(xxvii) to regulae and enforce discipline among the employees of
the Univerdty and to provide for such disciplinary messures
as may be prescribed by the Regulations,

(xxviii)to inditute professorship, associate professorship, assigtant
professorship, readerships, lecturerships and any  other
teaching, academic or research posts and to prescribe by
Regulaions qualifications for them;

(xxix) to appoint persons as professors, associate  professors,
assdant professors, readers, lecturers or teachers and
researchers of the Universty;

(xxx) subject to the provisons of this Act and regulaions, any
officer or authority of the Universty may, by order, deegate
his or its powers except the power to make regulations to any
other officer or authority under his or its control and subject
to the condition tha the ultimae responshility for the
exercise of the powers so delegated shdl continue to vest in
the officer or authority delegating them; and

(xxxi) to do dl such other acts and things as the Universty may
condder necessary, conducive or incidentd to the
atanment or enlargement of dl or any of the objects of the
Universty.

7. (1) The Patron Trusee of the Dharmsnh Desa Foundation,
Vadodara shdl be the Presdent of the Universty for life a his pleasure. He
may at his pleasure desgnate any other permanent trustee of the trust to be
the Presdent of the Universty.

) The Presdent shdl have, subject to the provisons of this Act, power
to cause an ingpection or review to be made by such person or persons as he
may direct, of the Univerdty, its buildings libraries, equipments and
sysems and processes and of any inditution or centre mantaned by the
Univergty, and dso of the examinations, teeching, research and other work
conducted or done by the Univergty and to cause an inquiry to be made in
like manner in respect of any matter connected with the adminidration and
finances of the Universty.

8. The following shdl be the authorities of the University, namdy:-
@ the Board,;

President.

Authorities of
University.
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(b) the Academic Council;

(© the Finance Committee; and

(d) such other autthories as may be prescribed by the
Regulations.

9. The fallowing shdl be the officers of the Universty, namdy:-

@ the Vice-Chancdlor,

(b the Deans,

(© the Regidrar, and

(d) such other persons as may be prescribed by the Regulations.

10. (O The Board of Governors of the Universty shdl consst of the
following members namely:-

0) the President shall be the Chairman of the Board;

(i)  two representatives of the Trust;

(i)  Vice-Chancdlor of the University;

(iv) two Deans of the Universty, by rotation, to be
nominated by the Vice-Chancdlor;

(V) the Secretary to Government, (Higher and Technica
Education), Education Depatment, Government of
Gujad;

(vi)  three expets academicians to be nominated by the
President;

(vii) three experts representing other disciplines such as
finance, legd, management, humanities to be
nominated by the President; and

(viii) two representatives of the Industries to be nominated
by the President.

2 The Regigrar shal be the Secretary of the Board.

11. (@ The Charman dhdl presde over a the meetings of the
Board and at the convocations of the Universty.

) The Charman shal exercise such other powers and perform
such other duties as may be assigned to him by this Act or the Reguletions.

12. () Subject to the provisons of this Act, the Board shdl be
reponsble  for the generd superintendence, direction and control of the
affars of the Universty and shdl exercise dl the powers of the Universty,
and shdl have the power to review the acts of the Academic Council and
the Finance Committee.



@
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Without prgudice to the provisons of sub-section (1), the  Boad

shdl have the following powers and functions, namely -

0)
(i)
(iii)
(iv)
)

(vi)

(vii)

(viii)

(i)

x)

13.

to take decisons on quedion of policy rdding to the adminigration
and working of the University;

to inditute courses of Sudy at the Universty;,
to make Regulaions,

to condgder and goprove the annud report and the annua accounts
of the University for every financid yesr;

to invest moneys and funds of the Universty and take decisons on
the recommendations of the Finance Committee;

to publish or finance the publication of dudies tredties books,
periodicals, reports and other literature and to sdl or arange for the
sdeasit may deem fit from timeto time;

to create or abolish pods of teechers and other employees of the
Universty;

to gppoint such committees as it congders necessary for the exercise
of its powers and the performance of its duties under this Act;

to ddegate any of its poweas to the Vice-Chancdlor, Deans,
Regidrar, or any other officer, employee or authority of the
Univergty or to acommittee gppointed by it; and

to exercise such other powers and peform such other functions as
may be conferred or imposed upon it by this Act or Regulaions and
such other powers for achieving the objects of the Universty.

D Save as othewise provided in this section, the term of
nominated members of the Board shdl be three years from the date
of nomination;

() an ex-officio member shdl continue s0 long as he holds the
office by virtue of which he is such member;

) any vecancy in the Boad occurring before the next
reconditution or before the expiry of the prescribed period shdl be
filled by nomination of ancther person by the President;

4 a member nominated under sub-section (3) shdl continue for
the remainder of the teem of a member in whose place he is
nominated;

Terms of office
and vacancies
among members
of Board.



5 an outgoing member shdl be digble for re-nominaion for
the next term;
©) a member may resgn his office by writing under his hand

addressed to the Presdent but he shdl continue in office until his
resignation has been accepted by the President.

Academic 14. (3

The Academic Council of the Univerdty shdl conds of the

Council. following members, namely:-

@

) the Vice-Chancdlor of the Universty, ex-officio,
who shdl be the Chairman of the Academic Council;

(i)  two academicians or professonds, to be nominaed
by the Board;

(i) two extena academicians or professonds in the
aea of stence and technology, to be nominated by
the Vice-Chancdlor;

(iv) two Deans of the Universty, by rotaion to be
nominated by the Vice-Chancdllor;

(V) one Professor from each discipline of the Universty,
by rotation to be nominated by the Vice-Chancdlor;
ad

(vi) the Regigraa who dhdl be the non-member
secretary of the Council.

The tarm of office of the members other than the ex-officio
member shall be three years.

Powersand 15. Supbject to the provisons of this Act, and the Regulaions, the
functions of Academic Council of the Universty shdl have the following powers and
Academic functions, namdly:-

Council.

()

(i)

to execise control over the academic policies of the
Universty and shdl be responsble for the mantenance and
improvement of dandards of indruction, educaion and
evadudion inthe Universty;

to condder matters of generd academic interest ether on its
own initigtive or on a reference from the Faculty of the
Universty or the Boad and to teke gppropricte action
thereon;



13

@ii) to recommend to the Boad such  Reguldions as ae
consgent with this Act regarding the academic functioning
of the Universty including discipline of gudents; and

(iv)  to exercise such other powers and perform such other duties
as may be conferred or imposed upon it by the Regulations.

16. (1) The Fnance Committee shdl condst of the following
members, namely:-

) the Vice-Chancdlor of the Universty ex-officio shdl be the
Chairman of the committee;

(i) one member of the Board to be nominated by the President;

(iii)  one Dean of the Universty by rotation to be nominated by
the Vice-Chancdlor;

(iv)  oneexpert to be nominated by the President; and

(V) the Regidgrar dhdl be the non-member secretary of the

committee,

() The term of office of the members other than the ex-officio member
shall be three years.

17. Subject to the other provisons of this Act, the Finance Committee
ddl exedse the following powers and peform the following functions,

namely:-
@)

(i)

(iii)

(iv)

V)
(vi)

to examine the annual accounts and annua budget etimates
of the University and advise the Board thereon;

to review the financid pogtion of the Univergty from time
totime;

to make recommendations to the Boad on dl financid
policy matters of the University;

to make recommendations to the Board on dal proposas
involving raisng of funds, receipts and expenditure;

to provide guiddines for invesment of surplus funds;

to make recommendations to the Board on dl proposds
involving expenditure for which no provison has been made
in the budget or for which expenditure in excess of the
amount provided in the budget has been incurred;

Finance
Committee.

Powersand
functions of
Finance

Committee.



(vii)

(viii)

Vice- 18. (@

14

to examine dl proposds rdding to revison of scde
upgradation of the scde and those items which are not
included in the budget, before they ae placed before the
Board; and

to exercise such other powers and peform such other
functions as may be conferred or imposed upon it by the
Regulations

The Vice-Chancdlor shdl be gppainted by the Board out of

Chancellor. the pand of names recommended from time to time by the
committee conggting of the following members, namdy:-

)

(©

(d)

(€)

(f)

Powersand

0) an eminent technologis to be nominaed by the
President;

(i) an eminent educationis to be nominaed by the
President; and

(iii)  one member of the Board to be nominated by the
President.

The Presdent shal designaie one member as the Chairman
of the committee.

The tem of office of the Vice-Chancdlor <hdl be
determined by the Board for the period not exceeding five
years.

Notwithganding anything contained in cdauses (8 and (o),
the Vice-Chancdlor of the Universty holding the office at
the commencement of this Act, shdl be deemed to have been
gppointed as thefirgt Vice-Chancdllor.

Where a vacancy in the office ¢ Vice-Chancdlor occurs and
it cannot be conveniently and expeditioudy filled up in
accordance with the provisons of causes (@) and (¢) and if
there is any emergency, the Presdent, in consultation with
the Board, may appoint any suitable person to be the Vice-
Chancellor and may, from time to time, extend the term for a
period not exceeding one year.

The terms and conditions of service of the Vice-Chancdlor
shal be such as may be prescribed by the Board and until s0
prescribed, shal be determined by the President.

duties of Vice 19. (1) The Vice-Chancelor shdl be the Chief Executive and Academic
Chancellor. Officer of the Universty. He shdl presde over a the meetings of the
Academic Council and Finance Committee.
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(4] Without prgudice to the generdity of the provison contaned in
sub-section (1), the Vice-Chancdlor shdl -

() exerdse generd supervison and control over the afars of
the University;

(i)  ensure implementation of the decisons of the authorities of
the Universty;

(i)  be regpongble for imparting of indruction and maintenance
of discipline in the Universty; and

(iv)  exercise such other powers and peform such other duties as
may be assgned to him under this Act or the Regulations or
as may be delegated to him by the Board or by the President.

) Where any mater is of urgent nature requiring immediate action and
the same cannot be immediatdy dedt with by the Chairman or authority or
body of the Universty empowered under this Act to ded with it, the Vice
Chancdlor may take such action as he may deem fit and shdl forthwith
report the action taken by him to the Charman or authority or body of the
Universty who or which, in the ordinary course, would have dedlt with the
meatter:

Provided that if such authority or other body is of the opinion thet
such action ought not  have been taken by the Vice-Chancelor, it may refer
the matter to the Charman who may ether confirm the action taken by the
Vice-Chancdlor or annul the same or modify it in such manner as he thinks
fit, and thereupon it shal cease to have effect or as the case may be, shdl
teke effect in such modified form; so however such modificaion or
annuiment shdl be without prgudice to the vdidity of anything previoudy
done by or under the orders of the Vice-Chancdllor.

@) Where the exercise of the power by the Vice-Chancdlor under
ub-section (3) involves the gppointment of any person, such appointment
shdl be confirmed by the competent authority empowered to gpprove such
gopointment, in accordance with the provisons of this Act and the
Regulations, not later than sx months from the date of the order of the
Vice-Chancdlor, otherwise the same dhdl cease to have effect on the
expiration of a period of sx months from the date of the order of the Vice-
Chancdlor.

20. () The Regigrar shdl be agppointed by the Universty in such
manner and on such terms and conditions as may be prescribed by the
Regulations.

() The Regidrar shdl exercise the following powers and perform
falowing duties, namdly -

Registrar.
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@) he shdl be respongble for the custody of records, common
sed, the funds of the Universty and such other property of
the Universty;

(i) he shdl place before the Board and other authorities of the
Universty, dl such information as may be necessary for
transaction of its busness,

(@iii)  he shdl be responghble to the Vice-Chancdlor for the proper
discharge of hisfunctions,

(iv)  he dhdl, subject to the control of the Vice-Chancdlor, be
reppongble for the adminigration and savices of the
Universty and conduct the examinations and make al other
arangements necessary thereof and be responsible for the
execution of al processes connected therewith;

(V) he shdl atet and execute dl documents on behdf of the
Universty; and

(vi)  he dhdl exercise such other powers and peform such other
duties as may be assgned to him under this Adt, the
Regulations or as may be ddegated to him by the Board or
the Vice-Chancdllor.

21. (1) The Deans of the Universty shdl be appointed by the Vice-
Chancdlor, with the gpprovd of the Charman of the Board, from amongst
the Faculty of the Universty.

2 The Deans shdl assst the Vice-Chancdlor in managing the
academic and other affairs of the Univeraty and shal exercise such powers
and peform such duties as may be prescribed by the Regulaions or be
entrusted to them by the Vice-Chancdlor.

22. The trus shdl place funds a the digposd of the Universty to be
cdled the Permanent Endowment Fund of a sum of ten crores of rupees or a
sum required for mesting the full operationd expenditure of the Universty
for three years, in long term interest bearing securities issued or guaranteed
by the Centrd or State Government. On the termination of the involvement
of the trust and after meeting the operationadl expenditure for three years, out
of the Permanent Endowment Fund, if there is any unused baance tha shdl
be paid back to the trugt.

23.  The trus may pay to the Universty from time to time such sums of
money and in such manner as may be consdered necessary for the exercise
of its powers and discharge of its functions under this Act.

24. (1) The Univergty shdl have its own funds conggting of -
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@) al moneys provided by the trugt;
(i) al fees and other charges received by the University;

@iii)  dl moneys recaved by the Universty by way of
grants, loans, gifts donations, benifications, bequests
or transfers;

(iv) dl moneys recaved by the Universty from the
collaborating indugry in terms of the provisons of
the Memorandum of Underdanding between the
Universty and the indugry, for edablishment of
goonsored  chairs,  fdlowships  and  infragtructure
facilities of the Universty;

(V) al moneys recaeived by the Universty in any other
manner or from any other source; and

(vi) dl moneys recaved by the Universty by way of
gat-inad from the Sate Government for the
coursess which ae conducted a the time of
commencement of this Act.

2 All funds of the Universty dhdl be deposited in such banks or
invested in such manner as the Board may decide on recommendation of the
Finance Committee.

) The funds of the University shdl be applied towards the expenses of
the Univerdty induding expenses incurred in the exercise of its powers and
discharge of its functions.

25. (1) The Univerdty shdl maintan proper accounts and other records,
and prepae an annud datement of accounts, including the income and
expenditure account and the baance shedt, in such form and in such manner
as may be prescribed by the Regulations.

() The Univerdty shdl adopt a proper sysem of interna checks and
bdances and controls in the discharge of its finance, accounting and
auditing functions as may be prescribed by the Regulations.

3 The accounts of the Univergty shdl be audited not less than once
per year by an auditor who shdl be a Chartered Accountant or a firm of
Chartered Accountants as defined in the Chartered Accountant Act, 1949
who shdl be gppointed by the Board.

@ The accounts of the Universty certified by the person or firm so
gopointed or any other person authorised in this behdf together with the
audit report thereon shdl be placed before the Board and the Board may
issue such indructions to the Universty in respect thereof as it deems fit
and the University shdl comply with such ingtructions.

Accountsand
audit.
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5 The accounts of the Univeraty shdl be audited by an internd
auditor who shdl be a Chatered Accountant or a firm of Chartered
Accountants gppointed by the Board, to ensure concurrent audit of al books
of accounts, and such periodic interna audit reports shdl be placed before
the Board for review.

®) The Universty shdl prepare eech year a report of its activities
during the previous year and submit it in the form of an annud report to the
Board for review and gpprovd.

26. (1) The Universty shdl, with gpprovd of the Board, conditute for
the benefit of its officers, teachers and other employees, in such manner and
ubject to such conditions, as may be prescribed by the Regulations, such
scheme of pengon, provident funds and insurance as it may deem fit, and
ds ad in edablishment and support of the assodations, inditutions, funds,
trusts and conveyance cdculated to benfit the saff and the students of the
Universty.

(4] Where any such providet fund has been so condituted, the
provisons of the Provident Funds Act, 1925, shdl guply to such fund as if it
were a Government provident fund.

27.  No act or proceeding of the Board, or any authority of the University
or any committee condituted under this Act or by the Regulations shdl be
questioned on the ground merdy of the exidence of any vacancy in or
defect in the conditution of, the Board, authority or committee of the
Universty.

28.  Notwithstanding anything contained in any other law for the time
being in force, the Universty shdl have powers to confer degrees, honorary
degrees, diplomes and other academic  didinctions, titles and grant
certificates as gpproved by the Board.

29. The Univedty shdl furnish to the State Government, University
Grants Commisson and other datutory authorities such reports, returns,
datements and other information as may be required by them from time to
time.

30. The trug shdl give a notice of not less than six months period to the
Sate Government of its intention to dissolve the trust. Upon receipt of any
notice from the trust, the State Government shdl make arangements for
adminidration of the Univeraty from the daie of dissolution of the trust and
until the lagt batch of students in regular courses of the Universty complete
therr courses. The expenditure for adminidration of the Universty during
takenover period of its management shal be met out of the Permanent
Endowment Fund of the Universty. On dissolution of the trudt, this fund
shdl bein the form of a corpus fund.

XIX of 1925.



19

31. The Stae Government shal have powers to issue directions from
time to time as may be required to be followed by the Unversty under the
provisons of this Act, the Regulaions made thereunder and under any
other law for the time being inforce.

32. (1) Subject to the provisons of this Act, the Boad shdl have, in
addition to dl other powers vested in it, the power to make Regulaions to
provide for the adminigration and management of the &ffars of the
Universty.

) In paticular and without prgudice to the genadity of the
foregoing powers, such  regulaions may provide for dl or any of the
following matters, namdly:-

) the summoning and holding of medings of the authorities of
the Universty, other than the firg meeting of the Board, and
the quorum and conduct of business at such meetings,

(i)  the powers and functions to be exercised and discharged by
the President of the Board of the University;

(i)  the conditution, powers and duties of the authorities, bodies
and other committees of the Universty esablished under this
Act, the qudificaions and disqudifications for membership
of such authorities term of office of the membership,
gopointment and remova of members thereof and other
matters connected therewith;

(iv)  the procedure to be followed by the Boad and any
committee or other body congituted under this Act or by the
Regulations in the conduct of the budness, exercise of the
powers and discharge of the functions;

(V) the procedure and criteria to be followed in egtablishing
courses of sudy and admission of students;

(vi)  the procedure to be followed for enforcing discipline in  the
Universty;

(vii)  the management of the properties of the Universiy;

(viii) the degrees diplomas, certificales and other academic
diginctions and titles which may be conferred or granted by
the Univerdty and withdravd or cancdlaion of any such
degrees, diplomas, cetificales and other  academic
digtinctions and titles and the requirements thereof;

(ix)  the conduct of examingions induding the term of office and
gppointment of examiners,

Power s of
State
Government.

Regulations.
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the credtion of posts of Professors, Associate Professors,
Assslant Professors, Readers, Lecturers or  equivalent
academic designations or pods, officers and employees of
the Universty, and the appointment of persons to such pods
including the qudifications requisite therefor;

the fees and other charges which may be pad to the
Universty for the courses, training, fadlities and sarvices
provided by it;

the manner and conditions for conditution of pendon,
provident funds, insurance and such other schemes for the
benefit of officers, teachers, and other employees of the
Universty;

the teems and conditions applicable for asxociaion of the
University with other inditutions;

the preparation of budget esimates and maintenance of
accounts,

the mode of execution of contracts or agreement by or on
behdf of the Universty;

the classfication and procedure for appointment of officers
and gaff of the Universty;

the teems and tenure of agppointments, <sdaies and
dlowances,  contrectud services, rules of discipline and
other conditions of sarvice of the Vice-Chancdlor, other
officers, teachers and employees of the University;

the teems and conditions governing deputation of officers
and gaff of the Universty;

the powers and duties of the Vice-Chancdlor and other
officers, teachers and employees of the Universty;

the tems and conditions governing felowship, scholarships,
dipends, medds and prizes,

the authentication of the orders and decisons of the Board;

the matters relaiing to hostds and hdls of resdence
incdluding disciplinary control therein; and

al matters which, by this Act, are to be or may be prescribed
by the Regulations.

If any difficulty arises with respect to the edtablishment of the

Univergty or in connection with the fird meding of any authority of the
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Universty or othewise in giving effect to the providons of this Act and the
Regulations, the Presdent of the Univerdty may, & any time, before al
authorities of the Universty have been condituted, by order, make any
gopointment or do anything consgent, so far as may be, with the provisons
of this Act and the Regulations, which appear to him necessary or expedient
for the purpose of removing the difficulty and every such order shdl have
effect as if such gppointment or action had been made or teken in the
manner provided in this Ad and the Regulations:

Provided that before making any such order the Presdent may
axertan and condder the opinion of the Vice-Chancdlor and of such
gppropriate authority of the University as may have been condtituted.

34.  Notwithstanding anything contained in this Act-

D the Vice-Chancdlor may, with the prior goprova of the Presdent
and subject to avalability of funds dischage dl or awy of the
functions of the Universty for the purpose of carying out the
provisons of this Act and the Regulations and for that purpose may
exercise any power or peform any duties which by this Act and the
Regulations are to be exercised or performed by any authority of the
Univergty until such authority comes into exigence as provided by
this Act and the Regulations;

2 the Boad functioning a such immediaey before the
commencement of this Act shdl continue to so function until the
Boad is condituted for the Univerdty under this Act, but on the
conditution of the Board under this Act, the members of the Board
holding office before such condtitution shdl cease to hold office;

3 the Academic Council functioning as such immediaidy before the
commencement of this Act shdl continue to so function until the
Academic Counall is condituted for the Universty under this Adt,
but on the conditution of the Academic Council under this Act, the
members of the Academic Council holding office before such
condtitution shdl cease to hold office

(4) the Finance Committee functioning as such immediaidy before the
commencement of this Act shdl continue to so function until the
Finance Committee is condituted for the Universty under this Act,
but on the conditution of the Finance Committee under this Act, the
members of the Fnance Committee holding office before such
condiitution shal cease to hold office;

5) until the firsd Regulations of the Universty are made under this Act,
the exiding rules and regulaions of the Dharmsinh Desa Inditute

Transitory
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of Technology, Nadiad declared as deemed Universty approved by
the Board as in force immediately before the commencement of this
Act, shdl continue to apply to the Universty, in so fa as they ae
not incongstent with the provisions of this Act.

35. No suit, prosecution or other legd proceedngs shdl lie againgt and
no damages shdl be damed from the Universty, the Vice-Chancdlor, the
authorities or officers of the Universty or any other person in respect of
anything which is done in good fath or purporting to be done in pursuance
of this Act or any Regulation made thereunder.



